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Mr. C. B. Shar.ma counsel for the Petitioner. 
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Learned Counsel for the Petitioner submits 
that in view· of the stand taken by the 
respondents in this CP, he proposeJ3, to file 
substantive OA_; Although, it was incumbent 
upon the respondents to extend the similar 
benefits to the applicant as was being grarited .. ) . 
to one Shri S. Sridharan and does not want to 
press this CP at this stage. ·Accordingly, the 
CP is dismissed as not pressed. However, it 
will be open for the petitioner to challenge 
the impugned order dated 2 8 . 02 . 2 007 Annexure 
CP/4 by filing substantive OA and dismissal of 
this CP will not come in the way of Petitioner 
to file fresh OA. 

l'7i th these observations, the CP is 
dismissed. Notices issued to the respondents 
are hereby discharged. 
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